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Appellant Respondent
Assessee by Shri Rajendra Agiwal
Revenue by Shri Mahadevan A.M. Krishanan
Date of hearing 27-04-2021
Date of pronouncement 27-04-2021
seer / ORDER

This appeal by the assessee arise out of the order dated
06-02-2020 passed by the CIT(A)-13, Pune in relation to the
assessment year 2007-08.

2.  Before us, the Director of the assessee has filed letter dated
15-04-2021 seeking withdrawal of the appeal. The relevant contents

of such letter reads as under:

“We refer to the above-mentioned appeal filed by the Appellant.

In this regard, the Appellant submits that it has opted for dispute
resolution under Direct Tax Vivad Se Vishwas Act, 2020 and the
designated authority has issued Form 3 on 19 February 2021 for the
said Assessment Year (copy of the Form 3 for AY 2007-08) has been
enclosed as Attachment 1).
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Accordingly, the Appellant submits that it is in the process of filing
Form 4 and wishes to withdraw the aforementioned appeal for the
captioned year (viz., ITA No.548/PUN/2020).

The Appellant requests your Honours to accept the withdrawal request
and issue the required order.

In case your Honours required any further details, do let us know, the
appellant shall be glad to provide the same.”

3. The ld. DR did not raise any objection to the withdrawal of the
appeal filed by the assessee. As such, the assessee is permitted to

withdraw the appeal.
4.  Inthe result, the appeal is dismissed as ‘withdrawn’.

Order pronounced in the Open Court on 27" April, 2021.

Sd/- Sd/-
(S.S.VISWANETHRA RAVI) (R.S.SYAL)
JUDICIAL MEMBER VICE PRESIDENT

Ul Pune; fa-ie Dated : 27" April, 2021
BEIRY
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